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Petitioner 

- - 	Advocate for the Petitioner 	) 

V e r s j 

Ufljc 	 Respondent s 

MIr 	)cii KUrE si, 	 Advocate for the Respondent (s) 

CORAM1 O' 

The Hon'ble Mr. V. }<tImniiJr thy, k, Merrher, 

The Hon'ble W. Lr. 	 Jiicia Member. 
Jo 

S 

jq. 
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Shri V..Mcht, 
ExInspeCtOL of Central Excise, 
Ahmedabad. 	 .... Applicant. 

Versus. 

Union of India 
Notice to be served through 
Secretaryb  PirliEtry of 
Fjr.ance, Rev€rAuc flejartrncnt, 
North Block, 
New Delhi - 1. 

ii 
Si S.IZ. Kohil, or 
hi succesur in office, 
Colltctor of Cetj.cl Excise 	Custon, 
QrredahFd Collectorete, 

Customs licube, 
Ahmeciabac5 c'. 	 ..... Respondents, 

j 

Acvocates: Mr. Y.N. Uza for the appiicnt. 

Mr. 	i1 }Zureshi fcr the resp:.ndcnts. 

ry 

L'ate : 14-6-1 

( f 	lion bl€ Zi. . 	1 	riccx thy, A 	• 141irb 

Neither the applicant nor,  hiL cc.insel 

prsent. The case is disrriissedd for default. 

(Dr .R .K.a.xena) 
Member (j) 

'; 

(K.Ramarcorthy) 
Member (A) 
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f ore the Central Administrative Tribunal 

Ahfldabad Bench 

Ahrfleda bad 

U.catton NO. 	 of 199 

In 

MSc.APpliCatifl No. 	 of 1994 

In 

O.A.NO. 233 	 . 	of 1989 

V.S.Mehta, 

Ex - Ins pe c t ..r of Ce ritra 1 Excise, 

Ahndabad. 	 ... pplicant 

tk' 
VersuS 

(1)Union of India, 

To be served throggh—

Secre tary, 

Ministry of Finance, 

Re ye nue De p art ne nt, 

North Block, 

New Delhi—i. 
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(2) Shri S.K.Kohil,Or 

his SUcceS3Or in off ice, 

Collector of Central Excise & Customs, 

Customs House, 

Ahrneda bad-9. 	 Respondents 

Most Resctfuljy Sheth:... 

That the Misc.App].jcatjofl has been filed 

in O.A.No.233 of 1989 for restoration of the 

O.A. However, despite the best efforts at 

the end of the advocate concerEed 4, the advoc 

for the applicant could not get a coPy of th 

order dismissing the matter for default. 

That the aforesaid O.A.has been dismiss 

for default on 14.6.1994 and immediely on t 

very day, the advocate for the applicant aPp 

for restoration of the rnter. HOwevr. the 

advocate Was informed that since the order h 

already been signed, a separate application 

for restoration will be required to be filed. 

The advocate for the applicant instructed his 

Clerk to obtain a cOpy of the order next day. 

But after 2 to 3 attempts made by the clerk o 

the advocate, the department of the Tribunal 

thfOxmed that kk as the copy of the order has 
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been sert by tegistered post which aParS to 

have been sent on 28-6-1994, no copy can be given 

to him. The advocate for the applicant also 

insisted to get a copy. However, the Clerk of the 

advocate could not get the copy and,theLefOre,the 

advocate for the applicant could not file MJ9 

earlier despite clearcut knowledge abOut the 

matter haying bee nc3isrnissed for cfau1t. 

The r eaf te r, the ad v Oca te for the a ppl ica flt 

awaibed for the copy of the oider which received 

somewhere in the 2nd week of July 1994.However, 

the advocate for the applicant  fell sick and he 

could not attend nor his colleagues could attend 

because it was not known to them for about 10 

days and,therefore, there has been delay of 14 

days in filing the MJ.for restoration of O.A. 

Thus, it is a bonafide mistake. Otherwise, 

in this very matter, the advocate for the applicant 

has always remajred present which can be learnt 

by asking the other side. Jnfortunately on 

14-6-1994, the advocate for the applicant could 

not learn that the mter was listed for hearing 

and could not remain present. Therefore, the 

interest of justice requires that the delay of 14 

days be condorEd. 

5. 	It is submitted that despite the best efforts 
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made by the advQcate for the applicant, 

the aPPlicant's address and whereabouts is 

not known and,therefore, the filing of aff i— 

davit and his Signature may kindly be disensed 

with. 

6. 	The applicant, therefore, prays that— 

(a) 
	pleased to condone the delay of 14 dayS 

occurred in filing the M.A.f or restOraticfl 

of O.A.233 of 1989; 

(b) 
	 L 

And for this act of kindness the applicant Shall 

as in duty bound for ever Pray. 

Ahmedabad, 
	

' (YaOza) 
July 43 ,1994 	Advocate for the applicant 

Liraf ted by: 

JS Yadav,Advocate 
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